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tlistorical Buildings in Karnataka

7524. SHRI S. B. SIDNAL: Will the
Minister of EDUCATION be pleased to
slate:

(a) the names and details of varicus
historica] buildings with grand archi-
tectural features in Karnataka State
which are under 1{he care, preserva-
tion and protection of the Union Gov-
ernment, and

(b) amouni spent thereon annually?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
ta) A list of monuments in Karnataka
State declared to be of national impor-
tance under the Ancient Monuments
and Archaeolcgical Sites and Remains
Act, 1958, is laid on the Table of the

House. [Placed in Library. See No.

L.T—1278/801.

(b) The amount spent annually dur-
ing the last 3 years 1977-78, 1978-79
and 1979-80 on repairs and mainten-
ance of monuments of Karnataka is
Rs. 24,30,590/-, 24,58,190/- and
18.46,000/- respectively.

Loss due to Pollution

7325. SHR1 DIGVIJAY SINH: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) how much loss has pccurred over
the last 20 years cumulatively as a
result of pollution from Dhregandha
Chemicals in Gujarat;

(b) whether this
quantified; and

loss has been

(¢) what action has been taken lo
‘ompensate these affecled parties?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI) (a):

"ol assessed so far.

(b) No, Sir.

G (¢) It has peen intimated by the
Ujarat Water Pollution Contral Board

that a report regarding loss due to
discharge of effluents by M/s. Dhre-
gandha Chemicals is under considera-
tion of the State Governmient of Guja-
rat.
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House Tax on Flais purchased from
DDA

7527. SHRI CHANDRA PAL SHAIL-
ANI: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the criteria for assessment of
house tax on the flats purchased from
DDA angd on the houses constructed
privately in South Delhi colonies;

(b) whether house tax assessed on
LIG DDA flats is more than that
assessed on MIG flats in South Delhi,
such as Munirka, Ber Sarai, Katwaria
Saraj etec. and also disproportionate
taking intg account the covered area
of these flats;





